
CENTRAL ADMINISTRATIUE TRIBUNAL

PRINCIPAL BENCH

NEW DELHI ,

O.A. NO.2473/1 996
n.A. NO.2459/1 996
r.A. NO.2460/1 996

Thursday, this the 28th Movacnber, 1996 .

HON'BLE 5HRI JUSTICE CHETTUR SANKARAN NAIR, CHAlRmN

H0N»BLE SHRI S. p. BISUAS, rCfiBER (A)

1 , Navaen Saxena, « ■
Stenographer Grade 'G*,
National Archives of India,
R/0 4/209 Subhash Nagar,
Nau Delhi .

2. Prakash Chand,
Stenographer Grade 'C',
National Archives of India,
R/0 A-26, Bhagirathi Wihar,
DBlhi-94,

3. P. I^han,
Stenographer Grade 'C ',
National Archives of India,
R/0 Q. No. 671 ,' Sector-?,
Pushp Vihar,
Neu Daihi-I?,

4. Narash Chander,
Stenographer Grade 'C,
National Archives of India,
R/0 1-4, Nanakpura,
Neu Oelhi-21 , ... ApplicantS"

(  By Shri fl. L, Ohri, Advocate )

-Uersus-

1 . Union of India through
Secretary, Ministry of
Human Resources Development,
Department of Culture,
Shastri Bhauan,
Neu Delhi.

2, Director General of Archives,
National Archives of India,
Danpath, Neu Delhi,

3, Secretary,
flinistry of Personnel, Public
Grievances and Pensions,
Department of Personnel & Training,
Neu Delhi ,

4, Secretary,
f'inistry of finance.
Department of Expenditure,
North Block,
Neu Delhi. ,,, Respondents
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p  The application hav/ing bean heard on 28,11 ,1996
the Tribunal on the same day delivered the
follouing :

0  R D" E R

CHETTUR SANKARAN NAIR (O) , CHAIRTON —

Applicants seek a direction to respondents to

grant them the revised scale of Rs,1640-60-2600-EB-

75-2900, on the strength of the orders of this

Tribunal in O.A, Nos, 144A/93, 985/93 and 548/94,

Applicants are not parties thereto but-they submit

that the analogy should apply to them, i^e find

that applicants have made A-2 representation and

that it is pending consideration before second

respondent. Second respondent at least cues a

duty to examine A-2 representation and pass speaking

orders thereon. This uill be done uithin six weeks

from today, We make it clear that ue have not

expressed any opinion on the merits or maintainability

of the application and that this direction by itself

will not confer a cause of action on applicants,

2, Appliesnts uill produce a copy of this order and

the application before second respondent'who shall

ackno-vJledge the same. Applicants will thereafter

lodge the acknowledgement with the Registry and the

acknowledge will form part of the record,

3, Application is disposed of as aforesaid.

Dated, 28th November, 1 996 ,

ClV o. o I I

(  S, P, Biswas ) ( Chettur Sankaran Nair, 3, )
, fiember (A) Chairman

/as/


